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4.6.97 l Heard Mr M.chanda,le;arned counsel

} for the applicant and Mr SxAkx J.L.Sar-

. %Thh D A0 18 i kar, learned Raj.lway counsel for the

 form zM wirhin hme
Q. F [ Rs. 504-

d@'& {x 3 vide
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‘ respondents. ,
Applicaticn is admitted. Issue
notice on ‘the respondents by registered

498K | |
Dated .. Zf ;s;s"%’ Z, post. Written statement within one
\ '-:f""',{‘l,m,% { month.
by ‘

List for written statement and
I further orders on 9.7.97.
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(o = /Q.AN b . 57 " 9=7-97 ! . None is present. Written state~-
- R 8undl P /- { . * ment has not been submitted. E
o L ’ i ‘ List on 6=8-97 for written -

~
Cowren M ?&S/’w o b statement and further order.
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Mr M.Chanda for the applicant.
written statement has not been'
submitted.

: List on 10.9.97 for written state-~

| ment and further orders.

Member

On the prayer of Mr J.L.sérkgz.’
learned Railway counsel further time
allowed to file written statement.

List on 29.10.97 for written state-
ment and further orders.

Member

On the prayer of Mr J.L. Sarkar

.ﬁ‘ 29.10.97
1ﬁ learned Railway counsel ad journed to
t’l
' ;ﬂ Lo— \{\;3 * 26.11.97 for filing written statément.
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ﬁl W . - 26.11.97 Learned counsel Mr M. Chanda for the applicant.
’ G\‘Q . Mr J.L. Sarkar, ;learned Railway .Counsel, prays for
w/g JZG/M)J'W . furthér time to file writen statement. Allowed. List
:_) for written statement and further orders on 31.12.97.
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. ' e SZ . 24.6.98 . Mr S.Sengupta prays for adjournment
i,f}f"/ﬁ -/[V M'P"'W L . o on behalf of ¥r J.L.Sarkar, learned
;gébg , Railway counsel. Mr M.Chanda has no

objection.
List on 1.7.98 for hearing.

Member
‘ PY
or .
1.7.98 Learned counsel Mr M. Chanda, for
. ‘ ' the applicant. Mr J.L. Sarkar, learned
D e @ hodemae . .
'\S\QW , Railway Counsel, again - prays for}
‘ ' on ol 63; - adjournment for one month on the ground )
e Rees pom Sunnks Ne-Ad=ly that he has not received the written '
Wilh o Proewan Ty ' statement. Mr Chanda has no objection.
'KLQQ_'P&;\,\Q w g vide - Adjourned for hearing to 22.7.98.
MpP- Lo/, | | |
%\%. o - R ' Member
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~ 15-7-98 Written statement has been submitted,
- . \ .
V:PZSJ@ G ,\Q\(’Lﬁb . \/5/ gopy duly served on counsel of the
Y : - . ' applicant. Hearing of the Oripinal
-%,))H/ | ’ ' Application will:b& take place:. on
- ' ' ~ : "+ 27=7-98 which has already been fixed.
Member \
. £ . 1m
22.7.98 Mr M.Chanda,learned counsel for the

LL applicant prays for adjournment. Mr J.1,.
Sarkar, learned Railway counsel has no
J??H/ ~objection.

Hearing ad journed to 29.7.98.
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. 7.1.98  _- Mrs N.D.Goswami for the applicant.

| 0.a. 118/97. | o

Mr J.L.Sarkar,learned Railway counsel
prays that he may be allowed last oppor-
tunity to file written within one month.
Prayer allowed.

List on 4.2.98 for written state-
ment and further orders.
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/Lén/yéﬂg@”"/j " 4.2.98 Mr M.Chanda,learned counsel for the
i -  applicant and Mr J.L.Sarkar,learned Railwa
' counsel are present.
W /23/07\/ Written statement has not yet been
, f/ A submitted.
L.ist for hearing on 6.5.98. In the

) B ' meantime the respondents may file written
\ e A
) . M W 2 statement with copy to the applicant.
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g\s e jole)
o ... 6.5.98.. . Mr J.L. Sarkar, learned Raiméav—
T S PR L Counsel, prays for an adjournment. Mr M.
' P B ,Uf\) . . Chanda, learned - counsel for the
;L)S J(Na e";—‘/"” NN e ., -applicant, has no objection. The case i
{5}\1 gﬂ/"/w\/"ﬁ) . adjourned for hearing to 10.6.98. .
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: J , 10.6.98 Ms N.D. Goswami, learned counsel
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29.7.98

3

behalf of Mr M.Chanda due to his perso-
nal difficulty.
" List on 12.8.98 for hearing.

Mentber

Heard counsel of both sides. Hearing

concluded., Judgment reserved.

| Member

cdm

28=10-98 - On the prayer of Mr.M.Chanda
learned counsel for the applicant list

-l on 25=11-98 for hearing.

| Member

Colm

25.li,§8 . - 0On the prayer of the counsel for‘

o the parties the case is adjourned to

. 12.98 for order.

BN

2.12.98 The applicant was retired with

effect from 1.8.1995. Acccrding to him
he was due tc retire on 31.7.1996. He
submitted an Original Application No.

116/96 against the order retiring him
Jfrom service on alleged attainment of

superannuatiocn. In the order dated

19.8.98 the Division Bench of this Tri-
bunal had allowed the contention of the
applicant and set aside the order dated

31.8.95 retiring the applicant from
service with effect from 1.8.1995 due

to attaining the age of superannuation. -

N

Mr S.Sarma prays for adjournment on

'

N

contd.. (f/
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The: respondents were also directed to
pay the dues to the applicant and the
applicant shall be allowed to draw
con%eqnential service benefits including
pensionary benefits. In the present

Aapplication No.118/97 the applicant

prays for 18% interest cn the amount of
commutation .of pension, Death-cum-retire-
mentegratuiﬁy, transfer benefit etc.

witb effect from the date of retirement
i.607°1.8.1995 til)l the date of actual

. payment. In view of the order in 0O.A.

16/96 the present C.A. has been placed

for order. ° | . _
- Mr M.Chanda, learned coinsel for the

applicant has submitted that in view

of ithe order dated 19.8.98 in C.A.16/96

' paésed by the Division Bench of this

Tribunal he may be allowed to withdraw
the present 0.A.118/97 with liberty to
raise the same contentiocngas has been
raised in the present 0O.A. if occasion
arlses.-None present for the respon-
dents. Heard Mr Chanda. His prayer is
alibﬁédl
The 0.A. is dismissed on:withdrawal.

N

‘No. order as to costs.

Member



